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Hon’ble national

Factual report in compliance to order passed on 07.03.2024 by
reen Tribunal, Delhi in OA No. 70/2024 in the matter of Deepak Joshi Versus
State of Uttar Pradesh.

Background:-
Hon’ble national Green Tribunal, Delhi in OA No. 70/2024 in the matter of

Deepak Joshi Versus State of Uttar Pradesh had directed. Following:-

e e erevee e rn ene veeeee e 2. In our view the allegations made in the letter petition

do give rise to a substantial question relating to environment arising due to
implementation of Scheduled enactments under NGT Act, 2010, but before taking any
further action in the matter, we find it appropriate to obtain a factual report for the
purpose whereof we constitute a Joint 2 Committee comprising District Magistrate,

Ghaziabad and Uttar Pradesh Pollution Control Board.

3. District Magistrate, Ghaziabad shall be nodal agency for coordination and

compliance.

4. The Committee shall visit the site, collect relevant information and submit a
factual report within one month by e-mail at judicialngt@gov.in preferably in the form
of searchable PDF/OCR Support PDF and not in the form of Image PDF ... ... .... ”

Compliance:-

In Compliance to the aforesaid direction a joint team of officials of District
administration Ghaziabad and Regional Office U.P Pollution Control Board Ghaziabad
visited the premises of the dumping site on 09.04.2024 in presence of Sri Navneet Gupta
J.E (Jal) and Sri D.K Agarwal Sanitary & Food Inspector Nagar Pa|ikq Parishad Khoda.
During visit joint team also interacted with residents of nearby area. The details related

to dumping site is tabulated as below:-

S.NO. Date of Inspection 09.04.2024
1. | Name & Address of Dump Site

Dump gie at Khoda Colony
Nagar Palika  Parishad
e




Khoda, Ghaziabad.
” 2 Geo Co-ordinates Latitude-28.6294320
Longitude-77.351 5046
3. | Year of Establishment 2016 i
4, Quantity of Fresh Waste Generation Per | 105. 17 Mt/Day
day
6. | Characteristics of Waste Mixed Waste
7. | Processing Activities Only  Dumping ~ (NO
Processing)
8. Leachate Management No facility
10. | Status of CTE/CTO Not Obtained N
Observations:-

1. Joint Team observed that the said dumping ground is established on the
land of Noida Authority amidst residential area which is located on the
border of Nagar Palika Parishad Khoda, Ghaziabad. The said area is
residential wherein the population of Khoda colony is situated adjacent to
dumping ground.

2. Nagar Palika Parishad Khoda- Makanpur, Ghaziabad has deployed 49
Tippers, 14 Tractors, 90 Rickshaw trolleys for door to door collection of
Municipal Solid Waste. The Municipal Solid Waste generated from Nagar
Palika Parishad is being dumped on the said dumping ground.

The dumping ground is open to sky and no boundary wall exists.

4. During visit no solid waste management processing facilities for
segregation, recovery, storage, collection of the solid waste were observed.

5 A letter No-42/7ououRoo™o /2024-25 dated 15-04-2024 from Nagar

pallika Parishad, Khoda Makanpur, Ghaziabad was received in this office
vide email dated 15.04.2024. (Copy is annexed as Annexure-1). According
to the said letter it is informed that due to non-availability of land

municipal Solid waste generated from Nagar Pallika Parishad is being

dumped on the vacant land situated behind Vehicle depot
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6.  Inthe said letter it is stated that under Swachha Bharat Mission-1.0, Solid
waste management, civil work of solid waste processing of capacity 30
TPD located at village Nidori has been completed by working agency
C&DS, Ghaziabad. Further it is also mentioned that work order has been
awarded to agency M/s Rollz India Waste Management Pvt. Ltd. for
transportation of municipal solid waste to waste to energy plant
Bhadarpur, Ghaziabad and MSW processing is expected shortly.

7.  Joint team collected groundwater samples from bore wells located nearby

the dumping ground and analysed in Regional Office U.P. Pollution
Control Board Ghaziabad Laboratory. The details is given below:-

S.No | Sampling Location

1. Bore well at Kabristaan Khoda Colony.

2, Borewell at Bhardwaj Builders Ward No-23, Pawan
Vihar Khoda.

3. Borewell at Vehicle Depot Operated by Nagar Palika
Khoda.

Test results of ground water samples collected from borewells is annex as

Annexure-II.

Conclusion: - During visit dumping of municipal solid waste generated from
Nagar Palika Parishad Khoda is being carried out on the said dumping ground in
unscientific manner. The dumping ground is also not complying with the

provisions of Solid Waste Management Rules, 2016.
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Designation Signature
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Ghaziabad.
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2. Navneet Kumar
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1 ABAEEA|GSTIN: -
ual | Address : NAGAR PALIKA PARISHAD KHORA
MAKANPUR,
GHAZIABAD, UTTAR PRADESH-201014, India

9FIEY| Contract _1
_ G“"‘w‘*“"‘ iy i | Contract No: GEMC-5116877071 78645
vt cgazadl iy, @ 15-Mar-2024
et M hotsav A [T Contract Generated Dat
g tell/amgAfhi ke | BId/RA/PBP No.: GEM/2024/B/4702809
|Organisation Details wligr fitt | Buyer Detalls
State Local Dodies uR|Designotion : I
] : il slae| Contoct No
riment Urban Development Department Uttar Pradesh e omdlf |Emall ID: buyean! nppkhoraggembuyer.in
o | y m
@ am|Organisation Name s NAGAT PALIKA PARISHAD KIONA MAKANPUR Al | GS TIN
gt |ffice Zone: WESTUTTER PADESHY NAGAT TALIKA PARISIAD KHORA MAKANPUR,
Al Mklenss; GHAZIADAD, UTTAR PRADESH: 201014, Indla
/'_——.—
—
mwm Financlal Approval Detall \RIFT Wi iR | Paying Authority Detalls
e W) FD Comeurrence : No Role; PAD
o SN T RAW| ) g g he|
pesignation of Adminisitative Approva Executive Officer Payment Mode' Olfpos:
i AT W | uz|Designatlon : Clerk
ok \ Executive Officer
pesignation of Financial Approval : e and | Emall 10 : pac!.nppkm.up@gembuyer.in
D@D &1 GSTIN
NAGAR PALTKA PARISHAD KHORA MAKANFUR,
Wit | Address: GHAZIABAD, UTTAR PRADESH-201014, India
il 3w | Consignee Details
=[S No e am & 7| Consignee Name & Address I flren] Service Description
| Contact : -
£ b | Email 1D
buycon1_npp.khora@gembuyer.in

Goods Transpart Service - Per Trip based Service - Highways for Solid waste transportation with diesel and
driver; Hiwa with diesel and driver; 22 cum

a1 werar [Rwn| Service Provider Details

3m Fn W | GeM Seller [0 SVKK200001878349

&wfi & Im| Company Name :
Tud 3| Contact No.©
47 316 | Email ID -

Tdlj Address ;

AT TR T | MSME Negistration number
Gevad annfds dofl | MSE Sotial Category ©

SBA ENVIRQ TECH PRIVATE LIMITED

08052330040

sbaenvirotechpviitd@gmail.com

260/74, DURGAPURISALEM PUR, PATAURA KAKCORLKAKORI,
LUCKNOW, UTTAR PRADESH-226002, -
UDYAM-UP-50-0009075

General
v G el MSE Gender Male
el | GSTING 0SABECS?7842Q12F

*fohah A & 9er § GST/TAX 3afgd dar faar sgm | GST / Tax invoice to be raised in the name of - Consignee

a1 f&Rvr| Service Details

W ot (i (i) [Service Start Date (latest by): 01-Apr-2024

Ha awIfR fT) Service End Date - 31-Mar-2025

#ofl an| Categary Name : Goods Transport Service - Per Trip base

d Service

fke wzs | gilling Cycle: monthly

@ow | Description Number of irips(Plckup and drop to Price per wip for specified
specitied location) location
Size / Weight of velide 22 cum
Type of Truck Hiwea wath diesel and driver
Adea of Operation High Altitude Arca
Nature of Goods Highways lor Solid waste transportation with
diesel and driver 20 800
APprox Loading Weight Ln MT/KL for Ue entire 2
cons, i
Ml period.
Pprox Unloading Weight In MT/KL for the enlre -
nract peniod.
—

| Price per trip lor specified location

Ul O () | Toral Asnount {forinula) ;

*Number of urips(Pickup and drop 1o specihi ed location} )

Reds 4 52 i g5 | Total Vatue withuut Addons(INi)

96000
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Pyew 6| Add On Destriprion

m
1]
J e*Anprox Unloading Welgii 1n MIAI for the entire contract period, ) i
' | o
]
/ Iifon Pricod s
Mpl-‘”““‘m"m Won PricetApion Loading Wolglit In MVI for the s conteact perior ) i
e |10l Addan VoI T T s
F S
'.m\ﬂ o PV | ToUa Ve Wehacling Addonstinny 96000.35
R JAIION Dot als
Wmmde L 30104
L Do Location Tpewde : 01003
IR s
R (ZWenr] Tax Bifurcation
l—" TC.on GST
AT e ez 20 BTRZ (b input | oot s e oo 1 |
e | Partiouta Wnd|GS1(1RW) OGN N 1| GST Cess | (OW) L n:“.([:mﬂt (11C) o GST Coss !
Gondh Transpon Senvice - Pey
Trip based Sence HptA ¢
gy iR Ul Amount of Contract
W e alle 9R1 wiER T AU 1R | Tolal Cortract Valug Inclulling All Duties and Taxes{{NR) 9600035
AT R | SLA Details

1  Agreement Overview

This Agreement represents # Service Level Agreement (“SLA” or *Agreement”) between the buyer and Goods Transporiation service provider. Service provider will growde
transportation of various type of goods/cargo via road where the transport route including Point of Pick-up (POP) to Pont of Dekvery (POD) 13 known all around tre county for the
required Truck per tnp. This Agreement outlines the scope of work, buyer's obligations, special terms and conditions related to service delwery and payment of sennces for —utial
understanding ol the stakcholders. The Agreement rernaing valid till completion of scope of services or end of contractual duration [whichever is earlier) unless either superseced
by a revised agreement mutually endorsed Ly the stakeholders or terminated by either of the parties thereof.

The Services contracts placed through GeM shall be governed by fotiowing set of Terms and Conditlons:

1. General terms and conditions for Services;
2. Service Specific STC of the Services conlracts shall include the service level agreement (S1A) tor the service;
3. BID/ Reverse Auction specific ATC. '

The above terms and conditions are in reverse order of precedence l.e. ATC supersedes Service specilic STC which supersede GTC. whenever there are any conflicung provisions.
The above set of terms and conditions along with scope of work and service level agreement as cnurnerated in the document shall be construed to be part of the Contract Senvesn

Buyer and Service Pravider, The service will be grovided in bid only mode,

2  Obijectives and Goals
The objective of this agreement is to ensure that all the commitments and obligations are In place to ensure consistent defivery of servites ta buyer by service previder, The goals
of thes agreement are (07

1, Provide clear reference to service ownership, accountability, rofes and responsibilities of both parties
2. Present a clear, concise and measurable description of services offered to the buyer

» Establish terms and conditions for all the involved stakeholders, it also Includes the actions to be taken in case of failure to comply with conditions specified

1. To ensure that both the partics understand the c quences in case of termination uf services due to any of the stated reasons

The agreement will ac1 05 # reference document that both the parties have understood the above-mentioned terms and conditions nd have agreed to comply by thi same. e
agrecment can also be revised! modified on mutual consent of the stakeholders,

3 Parties to the Agreement
The main sidkeholders assoclated with this agreement are below-

1. Buyer: Buyer is responsible o provide clear instructions, approvals and timely payments far the services availed
2. Service Provider: Suivice provider is responsible 1o provide all thy required services in timely manner. Service provider may aliw inchude selled, any autheinzed agents,
assignees, successors and nominkes a5 described In the agreemeny

The responsiuitiies and obligations of the stakeholders have been outlined I this documient. The document also encomMpasses service kvell penallies In case of nen-adherence o
the defined Lerms and conditions 10is assumed 1hat all stakehwiders have 1ead and understoud the same before slgming the document

4  Scope of Services

This survice deals with (ransportation uf vatious Lype o GUOUMEaryo vio road where the tanspart route mnchuding Point of Pick-up (POP) to Pont of Delivery (POO) 13 known all
4found the county for the required Truck pur 1p. The TraNSEOAIN COMY [1er e (o1 the trugh s lar the speciied Destinauion (Pick up and Drop LOCIUON) a5 deter mingd by buyer

Nalure of Goods: Under this Service Buyer can transparl theil Goous busv un the selction frum e pre-detined kst which include HousehokdiOflice, Agrcultural, PetialeuinOil
Open Gas, Packed Gos, I'acked Water, Packed MIlk, Open Water, Open Milk, uad Grolns, Vegetables, Meat, Construction Materlal, Vehictes, Textile Goads, Machinery & Equipiment,
Dangerousihatardous, Fraglie, Foods liems, Calton, Livestock, CoalAs, Ol And Gas fur Goous like Valugble goods requiring High Security, Heavyweight/Qver Dimenslanal Cargo
ond customied goods buyer has 10 specily the other detuils required.
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Foyen @V Agd On Deseription

01
+
e { Audon Price* Approx Unloading Welght In MT/K( for the entlre comrael perlod. ) o1
01
|,nddﬂ""“'“ﬂ Addon Price* Approx Loading Welghi In MUK fur (e sntite contrael pr-r;ml 1 e
e [Toat Addon Vahue(INTy e 015
L . s 5

-1y P | Toral Value Inchiding Adklons(INT)

oy anywlil JAdditional Detalls

art Locatien Hipcode - M01014

Doy Locauen Zipoode | 201003

3
u—""__._i S
A G Tax Bifurcation
K TC on GST
; P it M (o) Inpurt | el e o w1 |
TS | Parthkar el | 6% ” syl 1 gmye 2T :
A | GST (1R%) MU 3 1| GST Coss 1 (UMW) {ax Creuit (TC) 00 GST Co
J— e
Goods Trangpon Senvice - Per
Tnp based Senace 1eta 2 0
A iR ulRT| Amount of Contract
w ! e 3k AR W T A FU | Total Contract Value Includling All Dutics and Taxce{INR) 96000 35
Ay @R SLA Details

1 Agreement Overview

This Agreement represents 2 Service Level Agreement (SLA™ or
transporiation of various type of goods/cargo via road where the transport route Including Point of Pick-
required Truck per tnp. This Agreement outhnes the scope of work, buyers cbligations, special Lerms and candiions red,
undersianding of the stakeholders. The Agreement remains valid 1ill completion of scope of services o end of contractual duration (whichever 15 earlier) unless e:ther

by a revised agreement mutually endorsed by the stakeholders or terminated by cither of the parties thereof.

“Agreement) between the buyer and Goods Transportation servce provider. Service provider wall provide
up {POP) 1o Pont of Delivery (POD) 15 known all arourd the county for the

ated to service delwery and paymeart of fanaces frr mutual
superseces

The Sennces contracts placed through Getd shall be governed by following set of Terms and Conditions:

1. Generalterms and conditions for Services;

2. Senvice Specific STC of the Services contracts shall include the service level agreement (SLA} for the service,

3. BID / Reverse Auction specific ATC.

The above terms and conditions are in reverse order of precedence i.e. ATC supersedes bervice specific STC which supersede GTC, whenever therz are any conflicung growisions
The above set of terms and condilions along with scope of work and service level agreement as enumerated in the document shall be construed e Be gart of tne Zortract Belmenn

Buyer and Service Prowider. The service will be provided in bid only mode.

2  Objectives and Goals

The abjective of this agreement is 1o ensure that all the commitments and obligations are In place to ensure consistent delivery of services o buyer by service prawcer The geals
of Lhis agreement are (o

1. Prowide clear relerence [o service ownership, accountability, roles and responsibiliics of both parties
2. Present 2 clear, concise and measurable description of services offered to the buyer

» Establish terms and conditions for all the involved stakeholders, it also includes the actions to be taken in case of lailure to cornply with €conditions specitied
1. Te ensure that both the parlics understand the consequences In case of termination ol services due ta any of the stated reasons

The agreement will act a5 a reference document that both the partics have understood the above-mentioned terms and conditions und have ageeed to comply Oy tne same he

agreement can also be revised/ modified on mulual consent of the stakeholders.

3  Parties to the Agreement

The main slareholders ats0¢ialed vath Lis agreement are below:

1. Duyes: Buyer v responsible Lo provide dlear instructions, dpprovals and umely payments for the services availed

2. Service Provider: Setvice provider is responsible to provide oll the required services in umely manner, Service provider may also inglude seller, any sutharrzed dgeits
#3UQNELL, suctessors and nominees as described in the agreement

T 2 & § > . :
he respongibibties ang obligations of the stukeholders have been outlined in this document, The document alsu encoMPIsses service levell penalties In case of non-adherence W
the defined terins and condilions 1115 assumed thal all stakeholders have ead and understoud th same befare siyming te dogumant

4 Scope of Services

1 9 . B
his service deals vath ransportation of vanous Lype O goous/earyo via road where thie wansporl reute meluding Point of Pick-up (POP) to Poat of Delivery {POD) 5 knowa all
of ’

ound the county for the required Trugk per top. The Fransporation cost per tip o1 the sruck i tar ghe speciticd Desunation (Pick up Jod DIgp LoCation) as deter muned by Doy

Notury 3 ’ o , i §
o Lure of Goods: Under this Service Buyer can tramsport their Goods based on the selection lrom th pre-detined bst which inglude HouseholdiQflice, Agricultural. Petglegni i,
DlN-‘n Gas, Packed Gas, Packed Water, Packed Milk, Open Water, Open Milk, Food Gralns, Vegetables, Meat, Construction Matesial, Vehicles, Textile Goads, Machinery & Equipment,

angerousihatardous, fragile, Foods lems, Colton, Livestock, CoaAs, Ol And Gas for Goods hike Valugble goods requiring High Security. Heavywelght/Over Dunenslonal Cargo

and customized goods buyer has 10 specify the other details requlred,




ice based on the Trip for 1
er this service P for Transporting Goods by
u,‘:gwmp”“' start and end lacatipn addregs along with sm:”;’;‘:‘;&t‘;:“'“e " e B RN e POG? s Trbundle e

this service there are muhiple Type of yrycy, i
s riotin the predefined Nst. Under Predefineg I::,:‘:d N their carrying capacity and dimensions which buyer require and also buyer can apt for customired i
ollowing trucks are mentioned in the service - Pickup Truck, Open Rody LEV Truck, Open Body Taurus Clased

taineszed Truck, Cement Mixer, Refr| erated T
roek &7 et GEraTed Truck, Milk Tank Truck, warer Tank Truck, Tipper/Dump Truck, Platfarm Truck, Flatbed Truck, OI/Gas Tankor

o
"

ce Buyer other than Transponi
el (his Service Buye! Porting the goods can 50 ask for additional service for loading of Goods in the truck from the plckup lacation.

nder {his Service Buyer other than Tran;por\lng the goods can also ask lor additi

31 service Tor unloading of Goods from the truck to the delivery location.
s,‘,ﬂ..{m'ls‘.l: under this Buyer can ask lor the tracking option for the Truck which is carrying thew Goods.

nce; For every Nature of goods buyer can thoose for

cfined in the Service Level Agreement, the Transh Insurance under which their goods while be insured for the transportation based on the Terms and
n
M defi A

Wﬁoﬁ during Bid: For the Varioys Parameters that need to added in the bid required details from the buyer are as follows

At this stage of the bid, the buyer while selecting the Transit Insurance oplicn in Add ons then following
details to be provided by Buyer

For Transit Insurance
1. Nawre of Goods with all 1he specificauens -
2. Determine the State of Goods for Insurance -

3. Value ol Goods -

While choosing Valuable goods requiring High Security in Nature of Goods then following details to be

provided by Buyer
Under Nature of Goods for 1. Scopeof Service -
Valuable goods requiing High
Security ¥ nars Service Prowder Responsibility -
3. Buyer Responsibility -
4. Size of Goods -
5. Weight of Goods -
While chogsing Heavyweight/Over D al Cargo in Nature of Goods then following details Lo be
provided by Buyer
Under Nature of Goods for 1. Scope of Service -
Hemyweiy nsional Service Provider Responsibility -
Cargo
3. Buyer Responsibility -
4. Size of Goods -
5. Weight of Goods -
While choosing Custarnized in Nature of Goods then following details 1o be provided by Buyer
1. Stope of Servce -
Under Nature of Goods for
st ” 2. Service Provider Responsibility -

3. Buyer Responsibility -
4. Size of Goods -

5. Weight of Goods -

4.1  Service Details and Standards

1. Service provider shall ablde at all times by the all existing labor enactments and rules made there unger, regulations, noutications and bye laws of the Stace ar Contral
Government or iucal authorily and any other labior taw (including rules), regulations. bye lows (hat may be passed or notification that (ngy be 1ssued under 4y labor kv in
future either by the State or Ihe Contral Government of the local duthurity

2. The manpovier deployed should INaiNtain polite & courteous behavior lowarys (he buyer. "Misbenhavior which may inglude, but not bimitgd to, ConduIngtiun i dlcghat
uring of prior lo duty. denial of duty during service hours as defined by user, use of abusive language. thelt, shall attract penalties 95 per provisians ol the cantrace

4.2 Service Assumptions

1 The Service Provider shall not sublet any part of the Contract. The Service Proviger may 3¢t 25 on aggregater of manpawer to bie provided. However. 1L1s Ine Seryice
Provider veno shall be responsible ond lable to deliver (he services s per e ontrag
2 Sulluent availallity of the Tranzport fur supply ©) Goeods or materals

T - .-

— —— — . —
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shall maintain registers and checklists lor each acti
£PO" iative, Sevice provider shall also submit a dutl :l‘ww a0 the work danc by each of the personnel shall be recarded on a job Card. duly signed by
s ainidfiersodite i batinikinde c,:M :E:I:Icompnhenme report every month, detalling the services performed during the month.
as per the loghook process fow.

provider updates the logbook online, th
it .-mu: u:yer shall elther accept or reject these entries within the prescribed time Nime. The buyer will also record (he
elvery , and subsequent penallies Failure to take action on logbook enirles updated by service provider shall be deemed 45

i #ﬁﬂ’"
o
o

provider can raisc an issuc agai
,_Iﬂ’“' e against the rejection of any enlry by te buyer within prescribed timalines of suth rejection with the designat

e

ed ropresentative of

22 cervice Performance and Feedback
rovider or a designated representative who shall be any employee of the

1. The principal point of contact for the issues arising out of this agreement will be the service p
solve Issues. Nonetheless, the service pravider shall be solely responsible for

gervice Provider in administrative and managerial capacity and In 3 position of authorily to re

maintairing the quabity and level of service pravided.
U reglster at the premises for the complaints by the buyer.

o

2. The Senace Provi shall maintain 3 comp

g Penalties and Fine

naseo noncomphance of the standards of the services ta be provided as per this agreement,
maxirmm Cumulative penalty on all the octasions put together shall not exceed 10% of the contract val

penalty and terminate the contract. fhe

the buyer would be at liberty to levy such
for cancefiation of the contract.

jue and exceeding the fimit is llable

Evords Penaltics

s will be calculated @ 1.0% of the

Recovery fram the transporier 3s liquidated damag
af the

trip cost for each vehicie for each day of delay subject o the maximum of 15%
trip cost for each vehicle

Cannot exceed 10% of the contract value after which the contract may be cancelled by

2 Delay o delverables the Buyer

9 Payment Terms

terms and conditions of payment towards the service:

s, it may also include deduction of payment in case of faulty service. Some notable

91 Payment Condition
made as per the financial quotes submitted by the Service
de to the Service Pravider.

1. The payment shall be Provider and accepted by the Buyer.
2 Tlio agvarre pryment shall be mai

o The prite Guored shall cover all aspects of service delivery.

g2 Payment Cycle

1. Paymen chall be mage once
Z Tre ayﬁwlmﬁemepayment it

the Service Provider submits the invoice for the same as per the prescribed process flow.
hin prescribed timelines 25 per the payment process flov upon submission of involce, logbook and service [eedback.

92 Payment Process

baok, service leedback, non-submission of the same may lead to delay/ deduction in payment.

yments. Service Provider shall not have any objection on the same.

be hired during contract period and the payment to the service provider will be

Papmant Zhatlbe nace Onlf alier ol invuices, log

28 e penslines Tingf interest (il applicable) vaill be settled before making the pa
Tre cortratt amgant will be genergled based on the estimated quanuly (KMSIMT/trp) 1o

etk Laraed 00 the 5103l uzage dufing contract period.

w

o Zagment wnll Le made Uvough bany Wansfer only, in 6o gircumstance cashy cheque payment will be made.

10 Amendment of Contract

;’uwg ser ik Cal rer ) e THA) YiArm CUNGRIONS INBY OCCU! when the Buyer and/ of Service
it

Pravidur may require to amend the Agreement, soine of su¢h conditions may be as

3, Ameeridrreed of ihe C . — .
st :: :muu alter event of Force Majevre: In cate of utcurrence ol any exceplional gvent/ circumstance which has aftected ither party directly ta pecforin
. Nmmm“ 7, Wi dgreenient ca0 by amended. However, cause, evidence and nature of such elfect shall be notified Lo the other party.
statutory varabions: NI Satutory vanstuuny feading 0 increase n the cost of the contract will be debited to the buyur a(coUNts.

(11 Termination of Contract

ser o completion of e Contract Period or shall b terminated for the fullowlng reasons:

¥ Ty < %
e gt AN A S onger e Tl B 8 LR SRR
Leratts ol rmn.ufwful;hﬂmawu b m-L»dm;,z-dcwu::'ud{a"w":‘ wther than payment ol invaices raised till the time of termination including noUCY period,
159t ane Mo Gttt art b atrde mraneolalely u; i w:lu ‘: ’ :‘f Urewth of controgt il rusull in immediatg termination of services. The Buyer shall have the tight 1o
1022 AN 5 (el L alalve ol pranndy, 54 ol the ‘m;‘-m:-’i‘fwn; e - o 2 br“‘hm ; o pm'l’lon i e

; ¢ ol ait et resachins any proasion of this Contract und folls 19 rernedy (he preach within 14 days after recening natice

|
[ tep g, §
e hegranrans oot bas opne Vo a0 pod el

~

Ay
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' IRt | tave town 1*
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areiign/geigs & ;
& vy o wiseu W | Genoral Clauges wirt RCM/FCM

\fieatlans of GST ke GTA , unvagisiared sallar), Wirgnr noss Wity oA
sollus valll invoice buyer vith £aio G5 1 and @l (e
fubiw 10 Uiigar 48 showin In the bid document have Desn agphad 1mse

1. Where ever RCM 15 applicabla, for sellers (egular GBY rogistored seller wito opted aut of FCM as par 1
paying the GST and GST cews (o the government on the spuciliud rate muntionud by them in dis conieagt
2 Fot Registered seliers as par F'CM, rates will be inclusive of presciiued rate of GET and GBT cnse, 17C aval
evaluating the bids. Selor hat habilty of paying the Q8T and GET cess Lo the govt end same will be ¢horgey Trom huyar vhlia Inveice,

3. For Registered sellers who opted for ACM while quuting for spucilivd catagury under suction (%) ko GTA (ates will ba muslusive of GST and GST cass (/) andt (4T (o @
indicated by the buyer in the bld document paymant of G541 and 01 Cess will be the Habillly of huyer,

4, For Unregistered sellers Liabllity of payment of GAT and GST ety Iy n Buyer s scop, GB1 and GHT cuss ab (ndicatad by

buyer . Unreglstered sellier will involca buyar with Tera GST and Zaro QBT cous,
s, For sellors under Compasition schomu: There is no llebiliry of paymant Gl G8T and 5T cavs In Huyars copw, saller will iwolce 2ero GST and ]

tha biuyer in the bid decumaent ol g (e gty oA

I cass in (he wvinde 1o byer

fi7m alve wll| Terms and Conditions

1. Genersl Terms and Conditions-

conditions stipulated 1o thiy roduey/Sarvica s provided in the Markaiplace,
rvicon, datalied In tha schadula above, in accordance with the General Terms and
i Conditions (STC) and/ or DID/Reverse Auction Addutiuna! Tarms snd Condions

1.1 This conlrac is governed Ly the
1.2 This Conlract betweon tht sallor and tha Buyef, I for the supply of thy Goods andl or $a

Conditions (G1C) unicss otherwise supersedad by Gouds / Services speailic spaclal Torms an
IATC), as applicabila

2. Buyer Added Bid Spacific Terms and Conditions-

21 Wwwwﬂmm

Buyer Added toxt Lasod ATC clauses
CUTIVE OFFICLA NAGAK PALIKA PARISHAL KHOKA MAKANFUR
¢ o Indicow bid nusmber o name of biddng enty in

t Tronslur atong with id.

ntarnat banking In Nenefclary namae EXC

1.8idders can also submi the EMD with Payment onling through TGS / |
6173 Bank Norma SDI Branch address KHOIA MAKANPUIL GHAZIAUAD , Bldde

Account No, 38953266829 1FSC Code SUINCDY
the transaction dulalls fiald at the time of online wrangfor. Diddor has t o upload scaniwd copy / provt of the Onling Payman
2 Sorvice & Support AVASLAILITY OF O FICE OF SERVICE PROVIDEN: An office of the Surviea Pravidor must bw Tucated In U statw of Consigney DOCUMENTARY EVIDENCE 10 D

SUBMITICD.
ol [1ee Tulephion No. fof Servico Suppurt

3. Service & Support Dedicated ol Tree Toluphone No, for sorvico Support | DIDDEIOTM nust fava Dedical

ation Maurix For Sarvico support ; DUderiOLM 5 for $urvice Suppors.

st provide Escotavion Matrlx of Tuluphonu Nuimbier
bankiupt Bidder 0 uplosd underLaking §

4. Servico & Support Lycal
5, Guneric Diddor finandial standing: The should nut be

o this effoa with bid,

biddur should not ba under liguidation, court recaivurshipp or similor proceudings,

6.0 will not be sccapt without LMD and EMD will b aceuph In the furim ol RIGSINLFTHnLef Hanking.

7.8idder should nui be undur dufaueriwaich Hskud o1 guin,

8. Biddar imust b upload Alc un firm lelter hwad.

.

2 uuywmwwwmmlc
Duyer uploaded ATC dacumunt ﬂwywﬂm
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pollz/Khora/23-24/88A ROLLZ INDIA

02.03.2024
To,
The Executive Engineer,

Nagar Palika Parishad Khora-Makkanpur,
Ghazlabad

Uttar Pradesh

Sub:- Information regarding start of Work for LOA dated 20" February 2024
Ret:- 1827/1/NPPKMG/W0/2023-24 dated 20th Feb ruary, 2024

Dear Sir,

This is to inform you that the work for transportation of Municipal Solid Waste from Khora-
Makkanpur to our Waste to Energy Plant at Bahadarpur, Ghaziabad shall commence
within short time. Our Waste to Energy plant at Bahadarpur is under construction.

We aim to start the operations of the plant by 20™ April. As soon as the plant is fully

operational, we shall start taking MSW for processing and disposal as per the work order
received.

This is for your kind information and necessary records.

ROLLZ INDIA WASTE MANAGEMENT PVT. LTD. CIN : U40100RJ2009PTC030506
GSTIN No. : 0BAAECR6721J126 / 09AAECR6721.J124

PAN No. : AAECR6721J
Regd. Office : Nagar Parishad, Bhilwara Compost Plant, Kheer Khera Sanganer, Bhilwara Rajasthan - 311011

Corporate Office : 107, Sector 10, Raj Nagar, Ghaziabad-201001 (U.P.)
Mall 1D : Info@rolizindia.com | Web : www.rolizindia.com
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